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Y, the Chairman of the Committee on Private ifembers’ Bills and Resolutions having
tbeen authorised by the Committee present on their behalf this their Eighty-seventh
Report. e

2 The Committee met on the 27th April, 1966, for—

L Classification andalloauonofume for dncuauonofthcfollonngfhunder
Rule 204 (1) (b) and 294 (1) (c) of the Rules of Procedure respectively:—

1. The Health (Periodical Medical Check-up of President and Prime Minister
of India) Bill, 1966 by Dr. C. B. Singh.

2. The Constitution (Amendment) Bill, 1966 (4dmendment of articles 80, 87
and 176) by Shri Kishen Pattnayak.

8. The Hindu Widowers' Re-marriage Bill, 1966 by Shri Jagdev Singh Siddhanti.

4. The Constitution (Amendment) Bill, 1966 (Amendment of articles 59, 66,
158 etc.) by Shri Hari Vishnu Kamath.

*11. Examination of the Constitution (Amendment) Bill, 1966 (Amendment of
article 51) by Shri Hari Vishnu Kamath under Rule 294 (1) (a) of the Rules
of Procedure.

Classification and Allocation of Time to Bills

8. The Members concerned had been invited to present before the Committee their
-views on their Bills, Dr. C. B. Singh, Shri Jagdev Singh Siddhanti and Shri Hari Vishna
Kamath attended the sitting.

4. After considering all aspects of the Bills, the Committee placed the Bills in category
B’ and recommended allocation of time to them as indicated below:—

1. The Health (Periodical Medical Check-up of President and 1§ houn.
Prime Minister of India) Bill, 1966.

2. The Constitution (Amendment) Bill, 1966 (Amendment of 1§ hours.
articles 80, 87 and 176).

3. The Hindu Widowers’ Re-marriage Bill, 1966. - 14 bours.

4. The Constitution (Amendment) Bill, 1966 (Amendment of 1} hours.
articles 59, 66, 158 ete.). )
¥

Examination of the Constitution (Amendment) Bill

5. Shri Hari Vishnu Kamath, the member incharge of the Bill, and the representative
of the Ministry of External Affairs had been invited to be present at the sitting.
Shri Hari Vishnu Kamath attended the sitting, The representative of the Ministry of
External Affairs was present.

6. The Bill sought to introduce as one of the Directive Principles of State Policy,
<ollaboration with other nations for the formation of a World Constituent Assembly to
draft the Constitution for a World Federal Government.

After considering all aspects of the Bill, the Committee recommended that the member
might be permitted (0 move for leave to introduce the Bill.

*Clrculated to Members separstely (BIll o 84 of 1964)., .
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Recommendations
7. The Committee recommend that:—~
(i) thee coregorisstion and allecation oF dime to Dills as showm in pewgmph 4
above be agreed to by the Howe. sad
(id) Shri Hari Vishnu Kamath be pesmitiod t» move for leave to introduce his
Constitution (Amendment) Bill,

New Deiur; 8. V. KRISHNAMOORTHY RAO,
Apnl 21, 1966._ Chairman,
] 7, 1888 (Saka). Committee on Private Members'
B and Resodutions.
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